
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERASAD BENCH HYDERABAD. 
O.A.NO.1431 ef 13. 

Between 	 Dated: 26.9.1995. 

Mr. K.Subrahmanyam 	... 	Apjlicant 

And 
 

uni•n .f India, rep. by its General Manager, S.C.Rly, 
Rail nilayam, Secunderabad. 

The Chief Pers•nnel Officer, S.C.Railway, Rail Nilayam, 
Secunderabad. 

3, The PA & CAO, S.C.Railway, Rail Nilayam, Secunderabad. 

4. The C.ntr.11er of St.res. S.C.Railway, kaii. Nilayam, Sec'bad. 

S. 	The Principal Supervis.r's Train: ing Centre, Secunderabad. 

Resp•ndents 

Ceunsel for the Applicant 	: Sri. P.V.R.SharTna 

Csunsel for the Fesp.ndents 	: Sri. V.Bhimnna, Sc for R1. 

CORAM: 

H.n!ble Mr. A,B.G.rthi, AdMinistrative Member 
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OA 1431/93. 	 DL of Order:26-9-95. 

(Order passed by Hon'blé Shri A.B.Gorthi, 
Member (A) ). 

In this O.A. the relief claimed by the applicant 

is for grant of teaching allowance for the period that he 

worked as instructor in the Systems Training School, Lalguda. 

2. 	The applicant while .crking as 05K dr.ii was selec- 

ted and empanelled for Instructor (NON—Mini8terial) in the 

had 
grade of Rs.2000-3200. The applicant /_ the option either to 

Lelect fixation of pay in the scale of .2000-3200 or to draw 

pay in scale of fb,1640-2900 and draw teaching allowance under 

the existing orders. The applicant opted for the higher grade 

of pay of Rs.2000-3200. As the applicant had eHscted  for the 

higher scale of Rs.2000-32000  the Respondents cbntend that he 

was not entitled to claim teaching allowance. 

3. • 	Heard learned counsel for both the parites. Shri PVR 

has 
Sharma, learned counsel for the applicant/drawn my attention 

to O,A.1105/91 decided on 26-4-94 and also the; decision of the 

TribunalinO.A.636/90. It is stated that the applicants in 

were 
the said OAs LJU similarly situated as the applicant in the 

present O.A. and that the Tribunal wide its ordersdirected 

---------------------,_•_ S 	 - 	- 

in the said UAs. Further in the reply:1 affidavit filed on 

behalf of the applicant, it was categorically mentioned that 
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Cepy te:- 

The General Manager, S.uthcentral Railway Uni.n .f InEia, 
Rail Nilayarn, Secunderabad. 

'i'heChief pers.nnel Officer, S.C.Railway, Rail Nilayam, sec'bai. 

The. PA &-CAO, S.uth Central Railway, Rail Nilayam, Secunderabad. 

The C.ntr.11er of st.res, S•uth Central Railway,, Railnilayani, 
Sècunderaba#. 	 Li 

S. The Pt'incipal Supervis.r's Training Centre, Secunierabad. 

4. One c.pt tsri. P.V.R.sharma, adv.cate, Adv.cates Ass.ciati.ng, ' 	High Ceurt BUilâing, Hyd. 

7. One c.py t. sri. V.Bhimanna, 8CferRlys, CAT, Myde 

S. one c.py to Library, CAT. Hyâ. 

. t.ne spare c.py. 	 - 

a 

Rsm/- 

-. 	• • t 

,t 	 • 



t. 

H 

—3— 

Sri P.Mohan, a coteague of the applicant in the Systems Techni— 

cal Training School dur'ingthe period from August, 1989 to 

October, 1992  was paid a sum of Rs.279 032/— wide cheque No.019819 

dt.6-10-93 bythe office of the Respondent.No.3 towa;ds part 

payment of arrearsof teaching allowance. Aithougnin the O.A. 

an• auernment was made that some similarly situated employees 

similar 
were being paid teaching allowance denying /CLrbenefit to the 

refu4d.. 	1- 
applicant; the Respondents hévB not fr 	the, sameifl their 

counter affidavit. 

4. 	Keeping in view the tows circumstances, the Respon— 

dents are hereby directed to verify whether Sri P.Mohan, gd= is 

similarly situated as the applicant in this O.A. in regard to 

his eligibility for claiming Rx teaching allowance and if so, 

keeping in view the fact that Sri P.Mohan was paid teaching 

allowance, pay the applicant also the teaching allowance that 

was due to him in accordance with the extant rules. This shall 

be done by the Respondents within a period of three months from 

the data of communication of a copy of this order. No order as 

to costs. 

PJTGORC 
Member (A) 

awl! 

Ot.2Gth September1  1995, 
Dictated in Open Court. 
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COMPARED BY 	 APE'ROVED BY 

IN T CENTRAL ADMINISTP.\TIV 	IUhL 
AT HYDFLRAEP\D. 

HO?V BLE MR. A. B. GORTHI, ADMINISTRA—
TIVE MEMBER. 

HON' BLt. 

YLJDIC 	MEMER. 

9BDER/JUDG.ME17T 

DATED: 	(9.): 1995: 

	

ar 	- 

O.A.NO. (37i4 

ADM flED AND INTERIM DIRECTIOMS IST.T P. 

ALLO 'ED. 

POSEDOF WITH LIRECTIONS. 

DISMISSED. 

DISMXSSED AS WITHDRAWN. 

DISMI3SED FOR DEFAULT. 

ORDER AS TO COSTS. 

1' 

Cmvii Administrative TdSUmI L 
- 	

DFSPATCH - 	 ... 	-. 




